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~1s disposedx of. We permit him to withdraw
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As the gpplicant's counsel states 54*"
before us that no appéal has been preferred “ &,‘
against the order of removal from - :. -
service passed on _11,9.1995, we direct him %"’M

~ to prefer the appeal and then,if so advised, ".'T""é’i"

to approach this Tribunal after the appeal
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